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CEm'RAL ADt..fT.NI:STRATIVE 
ALLAHABAD : BENCH 

ALLAHABAD. 

Dated : This the 03rd 

OPEN COURT 

TRIBUNAL 

JUNE 2002 day of -----
Original Application no.57 of 2000. 

Ho.ti'ble t·1aj Gen K. K. srivast ava . 11ember (A) 
Hon • ble 1•lr . A. K. Bhatnagar. Member (B') 

Kunwar Bahadur. S/o Jawah ar Lal. 

R/o ?-1oha lla Patel Road Factory State. 

Shahjahanpur. 

• •• Applicant 

By Adv : Sri S . K. Pandey 

Versus 

1. union o f India. through secretary Ministry of 
Defence . (D. G. Q. A.). New De lhi. 

2. Genera 1 :11ana9er . Orainance €lothing Factory• 
shah j ahan pur. 

3. senior Qua l i ty Assurance officer. ordinance Cloth ing 
Factory. Shahajahanpur. 

• • • Respondents 

By Adv : sr i A. l·lohiley 

0 R D ER 

Hon'ble ~la j Gen K.K. sriva stava. t1ember (A). 

In this CA. filed under section 19 of the A. T •• 

Act. 1985 . the applicant has challenged suspension or der 

dated 26 .2.1999 and has prayed that he should be r e instat e d 

by quashing the order dated 2 6.2.1999 with f ull back bages 

and other cons equentia l benef its. 

2. Learned co unse l for the respondent s produced 

before us t'\'10 letters of t he applic"1nt. one letter 

da t ed 17. 5 .2001 addressed to sri S.K. Pandey. his 

c o unsel and another l e tte r dat ed 19 . 8 . 200 1 aduressed 

to respongents r egar di ug OA no. 57 of 2000 . 
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• 3 • In the letter a ddressed to l earned coWlsel 

• for t he applicant. the applica nt has mentioned in clear 

k ~ · .... terms t hdt he was exen@rated' t he charges and was 

honom::ably reins tated and he h as no more grievance 

agains t t he respondents. He has als o requested his 

counse l tha t his case be wi thdrawn . The applicant vide 

his l etter dated 19 . 8 .200 1 addressed to t he department 

has infor med tha t he has r eq uested his c ounsel t o withdraw 

t he case (OA no. 57 of 2000) and he has enclosed the copy 

of the said l etter which he wrote to his c ounsel . 

rn~~·~ IJIJ,_L 
4 . we h ave perused these letters whi ch have been;\ 

placed on r e cords and we find t ha t the a ppl icant is no 
L ...,._ 

more interested in ~~ the case and the CA be 

dismissed as infructuous. 

s. For the aforesaid the Q\ i s dismissed as 
~ k-

i nf '11 ct u o us with no or der as to cost s. 

Member (A) 
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